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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.14 of 2004 

Date of decision: This the 23rd day of January 2004 
(At Admisstion Stage) 

The Hon'ble Shri Bharat Bhusan, Judicial Member 

The Hon'ble Shri K.V. Prahiadan, Administrative Member 

Shri Pramod Kumar 
S/o Shri Jagat Kumar 

;7 	 Village: Balisatra, Via Sanekuchi, 
P.O.- Balisatra, P.S. Rangia, 
District- Kamrup, Assam 	 Applicant 

By AdvocatesMr A.M. Mazumdar and 
Mr M.R. Hazarika. 

- versus - 

The Union of India represented the 
Secretary to the Government of India, 
Ministry of Communication (Post & Te1egraph 
New Delh. 
The Chief Post Master General, 
N.E. Circle, 
Shillong. 
The Director of Postal Services Nagaland, 
Kohima. 
The Senior Superintendent of Post Offices, 
Kohima Division, Nagaland. 
The Post Master, 
Kohima Head Post Office, 
Nagaland, Kohima. 
The Chairman, 
Respective Circle Selection Committee ..... Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

I 

0 R D E R (ORAL) 

BHARAT BHUSAN, MEMBER (J) 

The applicant seeks appointment on compassionate 

grounds. The case of the applicant is that his father, 

Shri Jagat Kumar was an employee of the Postal Department 

and was released from service on medical grounds on 

8.12.2000. On that groundthe applicant seeks appointment 

on compassionate grounds. It is stated on behalf of the 

0 
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applicant that the pension of his father is very meagre, 

so it is not posible for them to maintain their family and 

that none of his sisters are the earning members and he 

too is unemployed. He has particularly brought to our 

notice the fact that during mid of the year 2000 while 

returning to Kohima Head Post Office after collecting cash 

of Rs.39,000/- from Monkhola Sub Post Office and Kohima 

P.W.D. Sub Post Office, his father who was an employee of 

the Postal Department was attacked by miscreants and after 

being severely wounded and looted of the cash, his father 

was thrown from the top of a hillock and as a result 

though his father survived he was maimed and bcame 

invalid. This is the main ground for seeking the 

compassionate appointment. He contends that a 

representation dated 9.12.2001 had been made to the Chief 

Post Master General, N.E. Circle, Shillong, but the same 

has, so far remained unanswered. He further submits that 

he had approached the Hon'ble Gauhati High Court for the 

relief but the Hon'ble High Court has directed him to 

approach the appropriate forum i.e. the Central 

Administrative Tribunal. Consequently, he has approached 

this Tribunal. 

Since the representation has remained pending so 

far, in our view it would be in the fitness of things if - 

the respondents are directed to dispose of the 

representation within a period of fifteen days from today 

by passing a speaking and reasoned order. The respondents 

are accordingly directed. 

The O.A. thus stands disposed of. 

Copy of the order may be given to the learned counsel 

for the parties. 

K. V. PRAHLADAN ) 	 ( BHARAT BHUSAN 

ADMINISTRATIVE MEMBER 	 JUDICIAL MEMBER 

NK.M 
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IN .HE CENTRAL ADMINISTRATIVE TRIBUNAL: GTJWAHATI BENCH 

GUWAHATL 

Original Application No. 	/2004. 

Betweei; Shri Pramod Kumar, age 28 yers. 

Sf0. Shri Jagat Kumar of 

Viii: Balisatra, Via Senekuchi 

P.O*. Balisatra 

P.S. Rrngia 

District Karnrup; Assrn. 

Applicant. 

-AND - 

The Union of Jndia represented by 

Secretary to the Govt of Jnda Ministry 

of CommunIction (Post & Telegraph) 

Chief Post. Master Genera1 N.E.Circ1e 

Shillong -793001. 

Director of Postal SQrvices Nagaland, 

Kohima- 797003, 

4, Senior Superintendent of Post Officers. 

Kohima Division, Nagaland. 

Post Master s  Kohima Head Post 0fflce 

Naga1nd Kohima, -797001 

Chairman, Respective Circle Selection 

Committee. 

Respondents. 

T_r? 	to.rnet 
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LETAJLS OP THE APPLICATION 

1. 	Particujars of the order against which the applIcation is made 

This application is made against the following orders. 

I.I. Memo No. B2 / invalid pension / Ch- 1. dated Kohitua the of 

November 2000 addressed to the Director Health Service 

Nagaland, Kohima-797001 and a copy of which was also served 

upon the petitIoners father. 

1,2. Form for Medical certificate for invalid pension signed by the 

Chairman of other members of the Medical Board on 8-12-2000. 

1.3. Memo No. B21Iiwalid pension/ch-- l Dated Kohima the 21-12-

2000 retiring the petitioners father on invalidation ground with 

effect from 8-12-2000 signed by the Director of postal Services 

Nagaland Kobima- 1. 

1.4. Letter No. El / 32 / R / Pt dated 27-7-2002 which has been 

forwarded by the Supdt. of Pez. Kohirna for appointment, of the 

petitioner on compassionate ground. 

1.6. Representation submitted to the chief Post Master GeneraL N.E. 

Circle, Shillong-793001 dated 9 December 2002 by the 

petitionerS father to appoint the petitioner ton compassionate 

ground. 

2 	.1 urisdiction of the Tribunal. 

The applicant states that the subject matter of this 

• 	application for which the applicant wants redressal is within the 

I 	Jurisdiction of the Hon'ble Tribunal. 

Con(d/. 

rLcrL VuicccQ 
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• Ljmitation 

The applicant states that instant application filed by the 

applicant before this Hon'ble. Tribunal is within the time. 

4. Facts of the case 

Facts of the case are as follows 

4.1. That the applicant is a citizen of India and a permanent resident of 

the aforesaid address and as such as a citizen of India, he is 

entitled to all the rights and privileges enshrined in the 

Constitution of india. 

42. That the applicant before your Lordship 3  who belongs to O.BC as 

recognized by the Govt. of Assam, who has passed hI. 

Matriculation/H.S.L.C. Examination in the year 1995is the eldest 

son of Sri Jagat. Kurnar, who was compulsorily retire.d on medical 

ground while serving as a 015 cash at Kohima Head Post 0ffice in 

the district of Kohima Nogaland At the time when the petitioners 

father was compulsorily retired his age was 54 years 4 months 

and 22 days considering his date of birth as per official record a• 

27/07/46, further more, Sri Jagat Kumar applicant's father has a 

family consisting of himself and other six members as his wife, 

there sans and two daughters. 

Photocopy of the applicants 

matriculation certificate is annexed 

herewith and marked asAnnexurel. 

Contdl.. 
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4.3 That the applicant further begs to state that his father Sri Jagat 

Kumar Joined service in Kohima Head Post Office on 1 8 

December 1965 as a Postman at the age of approximately 19 

years and subsequently he was promoted on 1972 as Mail Officer 

and has been rendering his services satisfactorily as 0/S cash till 

the date of 08-12-2000 when he was retired on medical ground 

and has been receiving invalid pension. Since his date of 

compulsory retirement on medical ground he had completed 

approximately 35 years of service life. 

For that the applicant thinks that it is pertinent to mention 

herewith that, while on service, during mid of the year 2000. 

While returning to Kohima head Post Office after collecting cash 

of Rs. 39000.00 from Monkbola Sub Post office and Kohima 

P.W.D. Sub Post Office, he was attacked by miscreants and after 

being severely wounded and looted of the cash, he was thrown 

from the top of the hillock and as a result though he survived he 

was maimed and became invalid. Thereupon, F.I.R. lodged by the 

authority of the Post. Office and he was admitted in the hospital by 

the staff of the Post. Office, 

4.4 That, thereafter, on an application for compulsorily retirement and 

invalid pension s  as be was unable to perform his dittoes after the 

above mentioned incidents  the then Director of Postal Services 

Nagaiand, Kihima requested the Director Health Services, 

Nagaland, Kohima to constitute a Medical Board and to examine 

the official Jagat Kumar) and to give its findings as to whether he 

is fit to remain in service or not. 

ContdL 
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Furthermore the findings of the Board was to be given if 

11,orm-23 for Medical certificate which was enclosed. 

A photocopy of the official letter No. 

B2/lnvalid pension/CH-1 by the 

Direct.or of Postal Services, 

Nagaland, Kohima addressed to the 

Director Health Services Naga1and, 

Kohima is annexed herewith and 

marked asAnnexure-2. 

4.5 That there upon, on a careful examination of Jagot Kumar 

• app'icants father by the Medical Board constituted by and 

• including the Civil Surgeon, MO. KOhima District and opinion 

which is as follows- 

• 	 UWC consider he is suffering from frequent seizure attack to 

• be completely,  and permanently incapacItated for further service 

•  of any kind (or in the Department to which he belongs) in 

consequence of (here state disease or cause). His incapacity does 

not appear to us to have been caused by irregular or intemperate 

habits. 

RIO. Head injury presently suffering from seizure Actor off 

and on Based on history). Hence, we consider him to be 

completely and permanently incapacitated for further service." 

The said form of Medical Certificate for invalid pension was 

signed by the Chairman of the Board who is also the Civil 

coiddf. 

Ri 	 V-t'- 
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Surgeon, Kohima District, Nagaland and other members 

constituting the Board. 

A photocopy of the said for Medical 

Certificate for invalid pension passed 

on behalf of the petitioner's father is 

annexed herewith and marked as 

Annexre-3. 

That, the applicant begs to state that., thereafter his father 

was retired on Medical ground of invalidity to resume duties and 

with effect from 08 12-2000 and thereafter was allotted invalId 

pension and as per the revised scale is getting an monthly invalid 

pension amounting to Rs. 270000 

A photocopy of such an order passed 

by Director of postal servkes4 

Nagaland, Kohima is annexed 

herewith and marked asAnnexure-4. 

46. That, the applicant begs to state that the pnsion was hardly 

• enough to maintain their family as the lion's share of it was spent 

on his father's medication and he applied for appointment on 

compassionate ground as there was a provision for dependents of 

Central Government servant compulsorily retired on Mdical 

ground before the attaining the age of 56 years and.such provision 

for compassionate appointment can be made up to 5% of direct 

recruitment vacancies. 

co1ddf..  

1L cmJ tj 



4.7; That the applicant following the due procedure of the mode of 

applying for compassionate ground filled up the necessary forms 

and submitted the same to the office of the Director of Postal 

Nagaland, Kohima. in this regard it is needless to say 

that the petitioner had submitted the Part- I, Part-H and Part-Ill 

forms in the year 2001. 

Photocopies of Part-L Part-li, & 

Part-Ill forms are enclosed herewith 

and marked asAnnexure-5 series. 

4.2. That the applicant begs to state that, thereafter despite several 

reminders by himself as well as his father his case has been lying 

unattended and has not yet been disposed off. 

4.9. That the applicant beg to state that his father ri Jagat Kumar had 

submitted a representation on 27/07102 to the Director of Postal 

services. Nagaiand, Kohima and it was addressed to the Chief 

Postmaster Genera N.E. Circ1e hilIong -73001. The said 

representation was processed and forwarded by the 

Superintendent of Post Head Quarter, Kihina, vide divisional 

Office letter No. B1/32iJPt dated 27/07/02 but is yet to be 

disposed off by the office of the Chief Postmaster GeneraL NEE. 

Circle, 9hillong. 

410. That the Applicant states that his father had yet submitted another 

representation, thought this time directly to the Chief Postmaster 

General, N.E. Circie, Shillong-793001 on gth  of December 2002 

Contdl. 
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for appointing his son on compassionate ground but it has alrnot 

been a year since then, and is yet to be disposed off. 

A photocopy 	of the 	said 

representation submitted to the Chief 

Post Master GeneraL N.E. Circle,. 

Shillong-1 on Q December 2002 

praying for appointment of his son on 

compassionate ground is annexed 

herewith and marked as Annex ure -6. 

4.11. That the petitioner begs to state that there is a post of Postal 

Assistant (instant. P.A..) and three posts of Postman are lying 

vacant at the disposal of Respondent No. 2 and 3 and for 

appointment in which the petitioner is qualified. 

4,12. That, the petitioner begs to submit that the appointment to the 

dependants of the person who "retire on medical ground is to 

ensure that the family of such a central Government Servant, does 

not suffer from extreme financial difficulties and s.xh 

unemployment is to be provided to one of tM dependants of the 

Cent.ral Government only if there is no other member of the family 

already in the employment of the state Government or the Central 

Government or corporations, undertakings or such other bodies of 

the Central Government. The sole intention is to ensure that the 

family gets the benefit of having at least one salaried person. 

subject to the qualification, availability, of service of the 

appropriate category and having record to the Roster Point, 

educational qualification1 age s  etc. 

Coutd/.. 

¶cLQeJ çck 
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The petitioner further submitted that inspite of qualifying all 

the basics as mentioned above his prayer for appointment on 

compassionate ground has been turned down over the last 3 

-years 	as there is a Rule that compassionate appointment of 

dependents of Central Govt. servant retired CompLtlsOrlY On 

medical ground should made within three years and this limitation 

period of three (3) years shall expire an 09-12 -03 and as such is 

now fit case to be interfered by this Honble Forum. 

4.13 That the petitioner further begs to submit that the scheme 

'compassionate appointment" itself is aimed to give immediate 

relief and solace to the family to save them from immediate relief 

• and solace to the family to save them from immediate financial 

crisis faced on the sudden and untimely retirement of the bread 

winner. 

Thus the benefit of appoIntment on compassionate ground 

under "retirement on medical ground before attaining the age of 

56 years" should have been made available W. the petitioner in 
. 

accordance with the terms and conditions laid down in the said 

scheme whereby 5% of the post are reserved on the said ground. 

4.14 That the petitioner states that despite his financial, constraintS all 

these years since 08-12-  2000, he had been frustrated with his 

efforts and felt let down as because he had demanded justice but 

the same has been denied to him and the said representation is 

lying unattended if in the office of the post Master General s  N.E. 

Circle, hiilorig-i. 

K 

Coidd/.... 

ft f(J.MY\4LU 
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GROUND FOR RELiEF WITH LEGAL PROV1S1ONS 

5.1 For that the, compassionate appointment is applicable to the 

applicant as his father had retired on medical ground before 

attaining the age of 55 years (57 years in. the case of group D 

officials) 

5.2 For that the word "Dependents  does.include son/daughter, for the 

purpose of appointment on medical ground. 

53 For, that the minimum age limit may be relaxed whenever 

necessary, though the applicant has not crossed the age of 28 

years 

5A For that the applicant.belongs to OBC &. as such to be adjusted in 

the recruitment roster against the appropriate category. 

DETAILS OF THE REMEDY EXHAUSTED 

That the applicants father had submitted a representation 

dated 9th  December 2002 to appoint the applicant on 

compassionate ground to dispose off The official letter No. 

B1/32jR/T't dated 27-7-2002. 

MATTER NOT PREVIOUSLY FILEDOFIUNDING WITH ANY 

OTHER COURT. 

The matter was moved before the Hon'ble Gauhati High 

Court on 9-12-03 and same has been disposed off with a 

direction to file it before the appropriate court (Forum) / Tribunal. 

Contdi 
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I 	
Now{ the applicant declares that the matter regarding which 

the application is made is not pending in any other court of law or 

any other authority or in any other Bench of the TribunaL 

RBLIBF SOUCFIT. 

In view of the fact mentioned in paragraph-4 the applicant 

prays for the following relief. 

8.1 For issuing a direction that the applicant be appointed to either of 

the vacant post of personal assistant (in short, PA) or as postman 

within a period which your Lordships deem fit. 

8 	For such further and other reliefs as to this Hon tble TrIbunal may 

deem fit & proper under facts and circumstances of the Case and 

in the interest of justice. 

That this application has been filed through Advocate. 

9. DETAiLS OF ENUOSURS 

10.1 FLS.L.C. pass certificate AnnexurelA 	 Page No. - 13 

10.2 O.B.C. Certificate AnnexurelB. 	• 	Page No.- i-'f 

103 Office Memo No. B2/ Invalid pension ,'th-1 dated 2-112000 

Annexure-2, 	 Page No.- I  5 

10.4 Medical form for invalid form. Annexure-3. 	Page No.- I 

10.5 Memo No. 82/Invalid pension /Gb - I dated Kohima 21-12-2000 

Annexure4. 	 Page No.- .17 

10.6 Part LII, III form submitted by the applicant for consideration of 

appoIntment on compassionate ground. Annex ure -5 series. 

PageNo. 

Contd/. 
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10.7 1:1 COPY of represent8tion submitted to chief Post Master GeneraL 

N.E. Circle. Shifiong- 793001. AnnexUre -6. 	Page No,- 

10.8 Certified copy of the High Court Orders Annexure-7, Page No.- -  - 

VERIFiCATION 

1, Shri Prarnod Kurnar, son of Shri Jagal Kurnar, resident of 

Village Balisatr4a via senekuchi, P.O. Ballsotra P.S. Rangia district. 

Kamrup, Assam aged about 28 years do hereby verify that the 

centents from paragraphs I to 10 of the above application are true 

to my knowledge and I have not suppressed any material facts. 

I sign this verification on this 	.4 -4- day of Dec. a4 
DLW  
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DEpNTNENT OF POSTS : INDIA 

OFFICE OF THE DIRECTOR OFPOSTL SERVICES 

GALND: KOHI! 	797001 

No. B2/IflValid pension/Ch1 

Dtd, Kohima the 2.11.0 

TO,. 
The Director Health gervicas 

Nagaland, Kohirna- 797001 

Sub:- Medical Examination for invalid pension. 

Sir, 
Shri Jagat Kumar 01S cash Kuhima Head Post office has 

applied for invalid pøniOfl on Medical ground. it is, 

therefore, requested that a medical board may kindly C 

constituted to examine the official and 
give its findings 

as to whether he is fit to remain in service or not. 

The finding of the hoard may kindly 
begivon inform23 

for medical certificate which is enclosed. AS 
per official 

record his date of birth is 20.7.46. 

Yours faithfullY, 

(F.P. Solo) 

Director of 
NoStal  SarV 4 C 93  

Nagalañd, Kohima797001 

Copy to:- 
1. ShriJagat KuD,ar o/S cash Kohima HO. w.r.t. his 

11.00, he is requested to appear before 
application dtd. 1.  

the medical 
board as and when called for. 

(F.P. Solo) 

DireCtOr of P05t&l SeV1C 

Nagaland Kohima-797001 



FORM FOR tIEDICAL cE1l'rIFIcATI±oR INVALID PEUIO 

Certified that Wé have creru11y ejcnmjrd, hd/Nt± 

oqA-t 	JcuMi 	Son of'- 

Th the Ps- 	fin age is by his o;r 

Years and by appearl1ce nbout  

LrJ'1 

2/We consider 
	 L.o be. 

oompletely and perrnannt1y 	 £o tUtth 	t1 

of any kind (or in the Depat'tnk1t to which he b1oh) 	in 

;
consqUènce of (here state Ujaftae o1 cgUse)4.b1U 	cp'it. 

doé not nppear to me/Us to have been aUd b11a11.t 

iniiempaate ktbitth 	 I. 

" 

I 

(-Dp,. V,sma)  
1 	 Civ IL URU1.uN 	 / 

KOziIFIA DJiTflICT : KOIIIMA I NAUALANb. 

MAGZON6)  

21 	 ASSTr, CIVIL URGON/M,O. 

KOIIIMA DISTRIçr: 
Und 

`0 
j491 

0 

(J)9. A ht ELH 

30 	 FW610/M°', 

KOiIIMA bflTRICT: 

t v 

4i2 

(J)jU'

lot 
I 

I 
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ANNEXURE- 4 

DEPARTMENT OF POSTS:INDIA 

OFFICE OF THE DIRECTOR OFEOSTAL 3ERVICES 

NAGALAND: KOHIMA- 797001 

No. B2/Irivalid pcaisin/Ch-1 

Dtd, Kobinii the 21.12.00 

ihri Jagit Kumr o/J cash Kuhima 110 is hereby pCiflLittHtO T " 

retire on Invalidation ground with effect from 8.12.00. 

(F.P. $olo) 

Director of Postal services 

Nagaland, Kohima-797001 

Copy to:- 

The Po.bM.9tMr, Kohima HO> for information and nJctlon_. 

The Budget Section Divisional Office, Kohima for 

information and n/action 4(I) one M.C., enclosed.) 

Shri Jagat Kumar 0/S Cash Kohima HO 

Spare. 

(F.P. $olo) 

Director of Postal Services 

Nagaland Kohima-797001 

&12x 

	
. 



/ 

f 	1 

41 

I 	
iticuiW 	t)1 (iit tIt;*,t 	

'!I ilvaiRl I)eI.l0I 
cii)ioyt 

N)IIle 	
:R1 	 r 

ii. 	DtiUh1,hhf II1 

 

Uto of Uth 	
.,0 	 1, U 	i  

'ul dIPth I uIiuII1'IIi 	 1isiOfl 	/ 	:z 00 

V 	Date of 

I' 	
Vi, 	

101.11 kniçiii 

v. 	
WIrntiniPellunlielit Of I tIPlKfla 

viU, 	WiwihW i&QW31'U to ;eii J( )IJC. 

, 	ix 	NainO ul the c;jId IjIt Ioi IIPP,,itdithIt 	
Oc 

1 iI lwr eldotstiip wtlh tIfl 11r,vpiAit 	VIt 

u 
U1 	h ul but 	

• 	) 9 

• 
 LC 
Xii 	UdiicttoIWI 	iiiiwl"' 	

H S  

Xiii 	4Ip,thor any ,tlier (I(.p(,nJ'IIi t,;n'l ineiiter IaaS L,euO 

4 	
II. FtancInl Statu9 of iho fam"y 

1 IiitIII'I IJijUulItU. 	iin 	Is il 	III u I: 	(l 	I is iIi Iu 1 y ti Wc VUI,1t who 	tJ In hmn 

	

•• 	\P 	• 	(t 

• 	 (I) 	
luinily )(cIOP (!s. 	Jss I P 	 iIy pIse 	tIlt iIO 	O i) 	C 	

t 

1etaInoufl1). 

 

(3 P.F. t:aa;es 	

o-1 

LIfe hi5uf3nC Puh"; (I t t I. elc ) 	
. 

CO V EtS piPjUUt 	

h 	'( 

EIfcUbtIlP"I%i ,I If'IvI 	
' 

AnY Oh (f lU' 	
N I. 

	

viii) 	ioi;iI niisoi,iit il h,iisI nlc 

C. 	
Assets and OUter urn' ice b oF, Is i(;)i te etc. 

	

I.. 	l,u,iiovbie Iii 0)C1 ly 	
: 

A(JI,icUtUF.ii 1 1 1h11 - , Ilft, IItCUIIII C twahe 01 iint, income 	Al 	I 

(loin iimn land. 
Housu, (ahInoximlale wshin ul ' It,us) 	

LO 

Movable Propw ty ris' .t.c 	tc 	
N L_- 

Annual IImCOIII'I hi 1,111 utiii'i nifihi cue.. 

lv. 	
Where does tIi latmilly Iie ? tm oiim imue or 	

1 

rtci. P5eas 	jlve dm,lnls. 	 - 

( ñii iecic'mi'' ; lsli,Yi sit 'ii l;iimIy houkt ha UvIt) 

 

	

V. 	LiaUifities 

V 	

OneS dMalls of tttt Ijat11i11e5 

• 	L(It1C111')I1 01 IiililI s.tisltli.'rf, 

j 	 V 	
• 	M.miiitn 	 -. 

• 	I i,.tmi. - 	iItu,Ittii I. 	s 	ii 	 ,Vti 
IV 

Ilk 

low 

	

V . 	V  

V 	

1 

.• 

V 	
V 



(w- 1 S 

•" 	I 	• 	-• 

	

U. Particuiars of all 	pends of te Govt. servant 

	

' c—• 	\ 	:-- 	 e 	a..: 	?ev ae .: !T 	 5 

- 	 t 	 - e 	 o tr. 	 rnat, 	 Ecatj. 	• 	 ;-.-. 	-th :he 	•' 

• 	. 	. 	 .. 	 ( :tase z-.- C e:s 	 • 	 :rr.:v; gv  

	

J( . 	...J. 

	

.1. 	 Ii5 	 • 	cr1. 

• 	. 	- 	• f 	 - 	- 	- 	
U-fr.. 	S 	 S  

Jf)V 	1t2J1Li 	 S 	
: 	 . 

	

'59- 	 .g 	•c 	- 	 •- 

	

.. 	 • . cA.v— 	' 	•-cb...- 	;'.. 	• 

._ 	 - 	- 	. • 
.1 	. 	 . 

93 
CtXj  

• 	 ee:. !-C:3' :-. :- fa 	 e ave a- e. 	?e ts: ;fr -,, 	 =7e-= .,  
• 	 - 	 _-- :: -ry se. -- y - 	 - 	 - 

s 	e: 	:- 	 ;e 	-e- fa.— y 	 we 	e-er 	e 	-.e — .-: 	. 	 : 	• t - 	. 	— 

:s ;zve E 	. : - e .a:U.e 	 -:cs a 	e;.ee z 	 - 	> t, 	z:;.v: —.av e e: - z-: 

-- 	 • . 
	• 	 Sigrat're of tne :a:a 

	

of V"e 	 I—Pca/szThø--r'ct 

	

- 	-----. 	 - - 	 L 
- - — - 	 '•s - _________________________ s 	 a' : - e '3Cs me:ccie: 	ae 	ec 

•- 	- .1 	-' 	 .,: r• 	":- 

Signature. 

_ 
2 	ve.ed t: te as 	 bytfle a:; 	:-& d:c crre. 

- 	 Sigrure. 

N;e S-t aeS ____ V'v:r _r.._. 
, 

' 

-- 	 TL1 



2T11TJ 
Ito' 	.i,u*tjt:it'' 	:lIU( 	i ('co,,)s,l(!Il(t;IIiotI; 	uI 	Ito' 	C t'IilL 

(1) Nafl,' 	"I 	tili' 	uiiiIii!,iI 	II 	, 	111,IIltIIIfItt 	. 

I
,.I , W I) 	1tI 	OVI 	;vlvllIl. 

I 

(3) () 	
1IlIIIliuIl.sI 	IIitl. 	Iiuii';, 	(Ii) 	Tht 	(dali, 	of 

1' 
L 	C 	I 

IIilIt) 	(i) 	i'1ii'i'i 	iii 	•II/. t 9( 
f>l\ 	•. - 	t'( 

('1) 1 	tI 	Ioi 	vIiit:ii 	ii,i,Ii , y;tii'itl 	p'; 	iupo'.t'tI. 

Ako 	 fy 	.IiIii 	it 	i 	C Ut t)jit 

'P 

(5) VI,tht'r Mrs pr;t is 	It 	fiIhI Iii Ceffiral 
P' fii:.i't;tja( 	Clciji;it Smvicv (C!iC3) 01 tiol. 

(() V'Jiietiier 	lint iitli'v;iiui 	It*'i:t iiil,nt,,il 	Utiie; 1'fl 
itii>vitli, 	Itir 	tiip ri:i 	s 	'i;, tpilIIiil(. 	4 

(7) VViueIiir 	ti'e c;iaiiIiI.iI' 	fiiiiilic 	the te(iIlhI- 
tnppnt; of Ii,,, U.'iiiijli,ii'iil Uiiii'i tot 	liii' 	noil, 

(ii) /\;:t, I 	' 	''I 	v;liv.'t 	iii 	itiiiluyiiti'iit f*(lt$tltIrI 
SC 	t).i1j11t0 'A'it.It iIIIsPr irlaxistioli 	11n 	to l,e 
jiv 	p I. 

(9) WItehhii'r 	litsy lit:lq ppii'iitinipi'ii at t'at I I have 
Imoll 	''l Illiii 	IIy 	1111! t'IP,i .' 	niiil If rut, IiulIcnn 
Iliti 	pei , 'n (I';. 

	

() 	If sil?(;ovl. •a',v:ipil thhi't (,i'Iiri'ti till Iiiv.ihIt 	
.1)o1  

$lcil;l.iii 1111)11' IIttii flvi' yi'ai 	I)tlCk i ,ir.oui 	for 
iiut !)OuiSt)llPItJ Ilu, 	a;e cai IlI!r. 

, 	 •(1 l y 	Iec,iiusipcpppI;itiot,'; of tile hti'aiI f the I)ivktofl, 

	

(Ii') 	;itjitiilitii'iiIit,i' iIi',tIittIiti' 1 1 l,tit,,i.t,piicn;iI. 
viiIIi it.sli') 

( 	tt' ,, r.;,t.'i'nc If()Ii uieiiiJtit'n d41111 iIQ itr i.asos 	ln It, 	I'CO IIIIPIIII1II 

. 

Sltjii.ilttii' of Ple hIPIltI t( Iho (Jr 

nuix 	tI 

 trN 

'I 

11 



•1. 

- 

To o  

• 	 . 	The CM?i PaStM&SOX Cmer 4, 

t' , Cixct.,, 	tlLon-793OO 1. 

t.d CuweIist, the 9th idocAnWo, 2002, 

'ub 2 	?pp9int.Qnt of $1)fl Ofl coapa,atonate 

Rtspected Str, 

j heve ttv hrnoux U state that I 

z.tirod from service øs 'a/S cash Xohtias on thvid4ti3n 

around t,o.1, .8. 12.2O)O. Thr 	ount of sy pcnsin t 

.o mQie thiitt it is nt pOitLG t 	ittn ty hnUy 

not-to at i4y  children ere eble to sav,  th4r l.ty1iw 

I.y sn Iu Prodo uar, w 	h&pae.Od tb. 

4titc'latton -x1,)6t1un Is ta only 3bL' -.rsJn 

IeyeXA 0tet?fl9 t) help ri in u.ntaintfl t{o Cil 

tniy old sie. 

I hov4 	titt 	 t. yur offlca 

r his ppt'r 	tn on zolxticn' 

flutes on • compassionato prowir.1  srui ry epLtcUor 

rwuidid by the ir.rintondcnt of Per, 	t' v&d 

lettert ,e1/32/r/t datsd 7.1.2iJ2 to y)UI • uftIco. 

ut till dtto ri f gW ur e t)JO aCUn ns bn 	Ir 

h 

vc t& 	 very iLlI;uj 

nJ e1ticintIy 1z long 35 yax& aftcr vntth I " 

Wp 	i:v4id by 	o iixete while I we csrrjt;i C&t LXi. 

!;nUoLa r,). 	. ,p. 	c. a1G. t Kohita z.J. pjhn I 

btttfl sevcrety rn trc 3cct()fl. 
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the requisite number of folios 
stamps and folios. 
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IN THE MATTZR OF I 	 - 
28 	years, 	Sb. 

Sri pramod Kumar, age / 
via 

Kuruar, viii.- Balisatra 
Sri Jagat 
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The Union of India, represented by:- 

Secretary to the Govt. of 

India Post and Telegraph Dept., New 

Delhi. 

Chief Post uaster General, 

North East circle, shillong-793001. 

DirectOr of Postal Services, 

Nagalafld, Kohirna, -797001. 

Post Master, Kohiva Head Post 

ffice, Nagaland, Kohirna,-797001. 

.RespOfldeflt c. 

4 

I > 
Sanekuchi, 	P.O. 	Balisatra 	P.S. 

Rangia, Dist. Kainxup, Assarn. 

Petitioner. 

Versus 
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L' • 12 e 03 	 1111, FORE 

t( N BLE MR • JUSTICE B . 

Hearui the .teirneci couruiel for 

he par ies. 

This writ petition has been flied 

aking z prayer for compassj(nate appointment 

lie fati er of the petitioner was an employee 

f the Fostal deIrtm(mt who was released 

ron sei Vice on medical ground on 8.12.2000. 

ie pettjoner seeks for his appointment 
1 the j )stal department. 

The matter relates to recruitment 
the 	tit loner in the posta' department, 

so. 

' p  

I 
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Adv(xcate 

ScnI 
No. 

Risc Office ntes, reports, orderN or prcccdings 
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Irt view of the provisions of 	'.A.T. 
and the lai4 laid down in L.Chandrakui 
case repor ed in 1997( 1) GLT)jthis 

iii riot 	Inc med to entertain the wri 
pet Ltion a this stage. The petition 

S  app oach tk e appropriate forum C.)\.T 

if 30 advised. 
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t Cl 	i 	I 

V4 H 	 The .1L. 
SO1 CFIj 
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- petition stands disnosed of, 

AGP, high Couii8/O I •80.U()() 2 	2($) 1 
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